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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

ORIGINAL APPLICATION (OA) NO. 216 OF 2024
SUBJECT: Objections filed by Gaurav Sharma (applicant), against the report
of the joint committee constituted by Hon’ble National Green Tribunal vide

its interim order dated 07.04.2025 in original application no. 216/2024.

I respect the report submitted by the Joint Committee. According to
the committee’s report the cognizance has been proved, however, the
report represents only a partial truth. There are a lot of crucial facts
which I would like to reshare to bring complete truth before the

Hon’ble National Green Tribunal.

Objections against Joint Committee submitted its report to the NGT on

28th August 2025.

1. On 7th April 2025, the NGT (National Green Tribunal) passed an order
containing a total of 12 points. However, the Joint Committee formed
by the Hon’ble NGT — headed by Sh. B.M. Bedi held a meeting on 2nd
July 2025 at the DG Forest Office, Sector 6, Panchkula, in which I
was also invited. During this meeting, the committee discussed only
the 8th point of the NGT’s 7th April 2025 order, stating that the
remaining points were “not specifically clear,” and therefore, they
would deliberate only on the 8th point.

2. The Joint Committee submitted its report to the NGT on 28th
August 2025, which pertains only to the 8th point and represents a
partial truth.

3. However, from the 28th August 2025 Joint Committee Report, it has
become clear that the earlier site inspection done by RO, MOEF&CC,
and the MOEF&CC team was under the influence, which is why the
facts were veiled. Even AVM D.S. Guram (Joint Secretary, RSSB,
Retd., Age 79) had misled the Hon’ble NGT. The affidavit submitted by
AVM D.S. Guram, claiming that “5696 trees are standing in the Saket
Bir-Ghaggar area”, is a complete lie. He further added that Gaurav

Sharma (the applicant) is taking revenge against RSSB, alleging that
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since RSSB had filed FIRs against him, this NGT case is merely a
counterblast.

4, 1, before Honourable NGT, want to bring to your attention the further
heinous acts performed by the RSSB organisation after the NGT Joint
Committee ‘meeting held on 2nd July 2025. I also attended the
meeting. After the meeting from the very next day, i.e., 37 July 2025,
I started receiving calls from various police stations in Punjab and
Haryana, claiming that I had uploaded an audio/video against RSSB
on social media, which allegedly hurt the religious sentiments of
people associated with the organisation and caused public outrage. I
was asked to appear at the Punjab Police Stations to record my
statement.

a. Calls received on 03/07/2025 from mobile numbers
7837018612 and 7837018624 i

b. Another WhatsApp call received on 05/07/2025 from number
80549 88287.

These numbers belong to Punjab Police officials.

5. On 07/07/2025, 1 received another call from the mobile no.
0877032845. It was some Haryana Police official from Sector 23
Police Station, Chandimandir, Panchkula, Haryana. The call was
regarding the same audio/video matter. I personally visited the
Panchkula Police Station and gave my statement. (Copy of the
complaint submitted by RSSB officials to Panchkula Police is
attached.)(Annexure 1) POJ DS +‘C) D:f'

6. Then, within the next few days, | received phone calls from the
Uttarakhand police. At first, Dehradun Police informed me that an FIR
is registered against you. Then, Rudrapur Police called me to inform
that an FIR is registered against you.

7. FIR 1 (Dehradun Cant./ [FIR No. 0109/2025]). This FIR alleges
that I abused RSSB Zonal Secretary Mr Gurminder and threatened
him for life. Moreover, I uploaded an audio/video/media item on
social media to tarnish the reputation of RSSB, and that’s hurting the
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communal sentiments of their followers, their followers are angry over
it. Copy of the FIR attached. Case registered under sections 351[3],
352, 356(3). (Copy of fir attached)(Annexure 2) |° a\) QD

8. FIR 2 (Rudrapur / [FIR No. 0390/2025]) alleges that when Mr.
Sonu whom [ didn’t even know called me about the same media, I
used offensive, life-threatening, and caste-related language and
threatened him and also threatened their entire caste & community.

Case registered under sections 351(2) & 352. (Copy attached)

(Annexure 3). FCJ = o5 Q"[ 1o b{ ©

9. In fact, I had already given a cyber complaint to the Commissioner of
Police, Panchkula (requesting verification/removal of the media that

the complainants mentioned I uploaded). (Copy attached) (Annexure

A PG - Yl e Y33

10. The RSSB officials previously attempted to lodge complaints in
Haryana and Punjab in the same audio/video/media file matter.
Both state police authorities found no merit—Haryana and Punjab
did not register FIRs. In Punjab, I récorded my statement over the
phone, and the matter was not pursued. It clearly indicates that the
allegations against me are baseless, yet Uttarakhand Police registered
FIRs, which directly indicates the influence of the RSSB organisation,
and how capable they are of a great criminal conspiracy against me.
The Uttarakhand Police didn’t even inform me about any complaint

before registering FIR.

vil; RSSB lodged the first FIR against me when [ informed them
regarding continuous cutting of trees going on in Saket Bir Ghaggar
center. U/S 452,506 & 34 of Indian Penal Code (I.P.C.) (Copy of FIR

attached) (Annexure 5). P UNe Q U Jﬂ; HCi

PARAWISE OBJECTIONS AGAINST JOINT COMMITTEE REPORT
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Joint committee report regarding trees in Bir Ghaggar area

on Diverted Forest Land to RSSB.
According to the Page no. 822 of Joint Committee report. As per
available office records the respondent no. 2 Radha Soami Satsang
Beas Dera Baba Jaimal Singh registered society Beas through its local
representative moved a proposal vide proposal no
fp/hr/others/198/1992 for diversion of 40.34ha of forest land for
setting up of satsang centre for Radha Soami Satsang Beas at village
Bir Ghaggar District Panchkula Haryana in year 1992. The approval
for the same was granted by Ministry of Environment and Forest,
Government of India vide its letter no. 8-72/92 dated 06.01.1998.
The possession of said 40.34ha land along with the 4322 trees of
different species & 1128 saplings. (Total- 5450) was handed over to
the respondent no 2 on 24.03.1998 by forest department, Haryana.
The copy of possession of land is attached.
Objections:

I. Now we are talking about kabza raseed that Dera Beas got

regarding this 40.34 hectare of land and trees standing on it
as the committee provide before court (HRd dXPY & UF HHG
8-72/92 F.C. &A% 6/1/98 §RI U Wipld 3R el & 3IAR
YT TETH T Pg WG F37 P 1Y ISR W §1) At the
end of the letter dated 24/03/98 on pg. no 7/828 of JCR
(Joint Committee Report). Count of trees was just 4322 and
1128 saplings standing with no name of species. Copy
attached (Annexure 6) — T:’ UNe — 0O

II. There is a great discrepancy in the number of trees. The
actual number of trees were around 19000 which Dera felled.
According to the Annexure 3 on page no. 120 of OA
216/2024 also, with heading (S Y&l YT WH T A DI

RiFTafd fbar & 8, 39 @t 97 "UET &t | GHl) and also
Pg no. 129 of Annexure 3 of OA clearly states the record of
4747 trees with heading (SUIdd fd¥d TR WMIdRd (diverted)

;ﬁw »mj;W&Hc}j

Page 5 ‘” VoL



IT1.

IV.

863

ﬁ?qaﬁaﬁmﬁﬁ(pmposed]aqaaﬁﬁhq&f@%%,m
i Wt oIk AR SR Taw U §U 3FRIY § b 37 gl &)
mﬁﬁﬁﬂﬁmmﬁﬁaﬁmﬁn page no. 123 of

Annexure 3 of OA clearly states the record of 4747 trees and

also written there (9% 3(dd] $& Iha § HIfHTT Y §1) Copy

attached from said annexures of OA 216/2024 as (Annexure
7) in this objection. 5| 4o §3

Now if we go through the dates mentioned in Annexure 3 of
OA on page no. 125 dated 18/02/98 & 19/02/98. There ié a

clear record of 5451 trees. It is clearly mentioned there; “RO

Pkl 3 §HMI gal BT HIfbT HIb FAl USht g1 39 & H 3 Fd
5451 &l 31d g1 (S M BT <l P! Urail STHIST & UIed & ot

g | &nﬁms‘rﬂ@aﬁﬁ%@@ Gﬁﬁ?aﬂﬁ'ﬂTml”, and when
we go through letter dated 24/03/98 on pg. no. 7/828 of
JCR trees are 4322, within a month there is large decrease in
no. of trees. Copy attached from said Annexures of OA
216/2024 as (Annexure 8) in this objection. J 4 —5 S

There is no statement from the Forest Department regarding
the counting of trees mentioned in Annexure-2 & 3 of OA
No. 216/2024, as the Department has merely stated that
Radha Soami Satsang Beas (RSSB) obtained a Kabza Raseed
dated 24.03.1998, which represents only one side of the
story.In reality, Dera Radha Soami Satsang Beas illegally
encroached upon 40.34 hectares of forest land, as clearly
mentioned in Annexure-11 of OA 216/2024 (pages 314
316), where the villagers of Bir Ghaggar lodged a written
complaint to the Chief Minister of Haryana regarding the
illegal encroachment by the Dera. According to the villagers,
the Dera had established its centre 7-8 months before June

1992, which places the time of encroachment around 1991.
The villagers further stated that:“3FfR §H 304 W H geuy
wmma%?ﬂﬁﬁﬂwmmwﬁﬁﬁﬂkmﬂﬁfaﬁﬁaﬂa@r

b 49 )M,}ﬂ [ )@Ju #
”
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IHAT od & IR SR Tiq & Fardt S vy @il &t R 9 9 §
38R S VaeR @ U § af Ta aral O Jeadiel O O SMd §
i T IR € YaER 18-25 I B IH & | 79 BT T I 3%
@I TR § g WId1 81 This complaint confirms that the illegal

encroachment by Dera Radha Soami Satsang Beas took
place approximately 6-7 months before 13.06.1992,
establishing that the Dera had occupied the Bir Ghaggar
forest area around 1990-1991.The villagers also mentioned
in their letter that:*dg Td 1920 1 §91 T § 3R B! SMaTd!
10,000 § 9UT 750 P HHM 817 . And one letter also in
support document that rssb send proposal to moef,cc in
1992 fo getting 40.34ha land in bir Ghaggar and got land in
year 1998 then why its written in letter “SH U9 H U

gRI foie 16.08.1991 HI YUYy R T yr frsg e A @
g&if &1 Yeu Srar frar W quT gaif &1 SIer A8 ST IThe
said complaint letter bears the official stamp of the Principal
Chief Conservator of Forests, Haryana, Chandigarh, and
the Office of the Divisional Forest Officer, Morni-Pinjore,
thereby authenticating the villagers’ statement and
confirming the timeline of encroachment. Copy attached from
said annexures of OA 216/2024 as (Annexure 9) in this
objection Py Mo S56-38 9

Report dated 25/06/91. RO Panchkula 9 14T WAl F&T 8 off
W aTel TRaTfad Y & TSt a Huar 1 Hifds T e WSl 81 38D
3refral St YIYRIYUT 1990/91 1 foal §3M1 ¢, SUH! a1 41 § ol
% UHR 81 From this list aétual number of trees can be
verified. Copy attached. (Annexure 10) — 6 O "\'j‘-‘:' 6 \

It is also clearly verified from the Annexure 2 Pg no. 29 of
OA, 216/2024 that there is a list of around 2330 trees, and
moreover it’s mentioned- “Iad g&il & Sfedl 1150 WR UId TZw

quray 1990-91 H @ 12000 W & AU 10 89X © @s gH

e L \\AM off
L ‘ ) D5
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oI e ot %I” letter dated 25/6/91, which stand tall in two
years as report signed by Divisional Forest Officer in year
dated 22/11/92 on Pg no. 117,118 of Annexure 2 of OA,
216/2024 with headings on report is that “Abstract trees and
plants stand in the Bir Ghaggar protected forest in which
area proposed to be transferred to Radha Swami Satsang
Beas Dera Guru Jaimal Singh). And counting done on
25/6/91 and DFO signed the report on 22/11/92. It means
according to that document signed by DFO on 22/11/92
there were 12000 khair trees standing. Copy attached from
said annexures OA 216/2024 as (Annexure 11) in this
objection. G x') +@ 6 Y

In the copy of letter of Forest Department dated 26/06/91.
In the last lines of the letter Forest Department mentioned
that “f&d 2 9uf & Wefef & o N ¢, I sifrd B R T 17 1t
means it took almost 4-5 years for trees to be standing tall. It
can be verified from the signed report of DFO which the
officer signed on 22/11/92 As mentioned above in the point
VI. Copy attached (Annexure 12). 6 5

Therefore, it is clear that without even fulfilling the legal
formalities Radha Soami Satsang Beas has encroached the
Bir Ghaggar forest land in the year 1990/1991, and the

illegal occupation on the forest land started.

i 4 Joint committee report regarding sacred grove or very old

grown trees/forest exists in areas proposed for diversion

L.

II.

II1.

Joint committee said no in their answer, on Pg no
12/833.

However, sacred trees such as Peepal and Banyan
(Bargad) have been felled in large numbers by RSSB, both
on the diverted forest land and on their private premises.
Annexures 2 and 3 of OA 216/2024 contain the tree-

counting records of the protected forest area diverted to

‘4:;-)?5*“ #U;{ e \»\_@J W %
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RSSB, and not a single Peepal or Banyan (Bargad) tree is
listed. Even the private land owned by RSSB, which lies
adjacent to the contiguous forest, shows the same
absence. Furthermore, Annexure 4 of OA 216/2024,
which records 1,166 trees near the Satsang Ghar area,
also does not include any Peepal or Bargad trees.
Considering that the diverted area of Bir Ghaggar to
RSSB, region lies within the Shivalik hills and is
designated as protected forest, it is astonishing that not
even one Peepal or Bargad tree is recorded in such an
ecologically rich area.

However, Annexure 5 (pages 233-237) of OA 216/2024
contains recent photographs clearly showing Peepal trees
within the said area. If Peepal trees exist there now, it is
highly questionable why they were never recorded in any
forest records from 1990 to 2025. Even the list of 5,956
standing trees submitted by RSSB Joint Secretary AVM
D.S. Guram before the Hon’ble NGT does not include a
single Peepal tree, and according to that list, not even one
tree stands on the diverted land. Furthermore, after the
Joint Committee’s findings, this list has been proven
false, and it was neither signed nor stamped by the Forest
Department. This clearly exposes the misleading and
dishonest statements made by RSSB’s Joint Secretary,
AVM D.S. Guram.

This clearly indicates that the intentions of the Forest
Department were biased in favour of Radha Soami
Satsang Beas (RSSB) from the very beginning, as they
deliberately avoided recording the presence of Peepal and
Bargad trees in the official government records, evidently

with the intention of facilitating their removal later.

7 M %{Lf e |+ )L&
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Important note: Trees mentioned in the Annexure 2 &
3 of OA 216/2024 are completely different according
to the forest records. Trees mentioned in Annexure 4
of OA 216/2024, 1166 trees that were also missing
from Bir Ghaggar area near Satsang Saket. List of
trees on Pg no. 221 to 232 of Annexure 4 of OA
216/2024.

14. Joint committee report regarding 55000 trees in Mandalay
village on 80.68 ha of land.
As per record provided by the DFO compensatory afforestation has
been carried out over 50ha of area in 1998, out of 80ha non forest
land (Mandlay area) provided. As the non- forest land 1s completely
hilly, all 80ha were not available for plantation, species such as khair,
bakain, kachnar, papri, teak, musquiote, sagwan and tamarind were
planted as per the CA scheme. Papri and cut sagwan were sighted
during site inspection and the survival of other species could not be
ascertained due to difficult terrain with steep hills and valley and time
constraint. On pg. no 16/837.
Objections;
L. At the time of swapping lands, Forest Department asked, in

forest correspondence letter dated 3/1/91- “S &3 91 Hearg o
3 faum &1 & S 381 8, a8 YRan &1 € § $ 82" Copy
attached. (Annexure 13) i} Q Vo - éj S

1I. And according to several forest correspondence letters, it is

cleared that forest officer replied that IR faug & d&y T 9

Heo st AR A e far & b ot &7 iR avR &1 4 & sed

# m tear § & o W1 §, 9 GR& B d U IR B 1 39h WY

IRBR a1 T 81" Copy of letter attached. (Annexure 14). é :l‘
III. Letter dated 16/01/91. In correspondence letter dated

03101/91_=ﬁqﬂaaﬁmu?armaﬁgﬁﬁfafmw%ﬁiaﬁrqﬁaa k
LM }‘“’f) \(mJ =i
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VIIL.

VIII.

3868

SIS, TARET B RUE SR ST Ihar NYRIUU & GG qdl
QRe 31 &P T 3 B SHF WY BRI G TIEAT 817 Copy attached.

(Annexure 15). (5 9
Another letter in its 4t and 5t line “SY Ihd & §ad g Heerg H

TR YT & F HeHd B, S P HIS I69 & QI&d a1 FUAR 9 &
Iy T g 17 (Annexure 16) 6’5(

It’s mentioned there; “R.OW@@WW%WWﬁ
WW@W%W%WH@WI"&RO Raipurani replied,

«R.0 9 RUiE &t § fF FAT IHa1 YNGR & FY AR 10 & FIY a1 8
T8 yfty vl & oo B 71 1 39 W HaraR o, wler, @D

T e, @R IS B WS TILre BRI §RT BRATE 88 gl Sl

Tpel Wiel &, 98 Y IR0 & g § T GRe @ 2 ¥ 3R g1

Copy Attached (Annexure 17). q~@ = :}Q

It is a clear fact that land of gram Mandlay village is adjacent to

Bhoj Rajpura koop no 9 & 10 and is a contagious forest, native,
reserved, and protected and govt. forest. There occurs a natural
production of trees like khair. But, today DFO remarks
regarding the land are highly contradictory.

Joint Committee in its report admitted that, “When we visited
the above said site in Mandlay village Papri and cut sagwan
were sighted during site inspection.”

According to the forest correspondence letter 24 /06 /99 bharat
sarkar k patr dated 6.1.98 W‘tﬁ"l_‘.ic @?ﬁf Wwﬁwm
116,86,615/- U4 ® &fagfc TR YT & e &1 @A Td
fgd i HearT & 80.94 3. &3 ¥ &fdufd UIURIYU Harm ST 1|

T’ o1 f 39 wrfed & U9 HHS 9= 1462-63 foA® 5.11.98
SRT 3! glerd foar o gt § o 71a faxdia ad & i deema & 50 @,
gifagfcd TIRIGUT HRarT 71| AN 30 B, WP e Hea & RIF R AR-
64, °l-02 § 20 8. 9 AR-70 H-06, S0UI03M-247 § 10 8. < 30 B.
B H gfagfd NURU SRa™ T 39 U # pul e faR dvas |

R

7 Pt I

™~
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Page 11 6 ) \ \ P



IX.

869

Sfrd Tt HRiaTet 8 UNd $1 It means apart from 55000 trees

there were other trees planted in year 1998 in Mandlay village
where are those trees. There is no list of trees provided by the
Forest Department. Moreover, according to the forest officials

reports above 80.94 ha of land is accurate for plantation of trees

and land is adjacent to IXBRI BRI, YRI&T BRI, TH THIA Hi
TP fad UaTaR VR SR BRIcl &, SR Usd 4 .U Ul §IT A T8l ¥
3R gSIfT ) WieRH R Wl g1 Forest Department should

answer about the number of other trees planted on the 30 ha.
Copy of attached .(Annexure 18) 3 ’f@ (D(Lf{

As per the Compensatory Afforestation (CA) Scheme for 80.68
hectares of land, 2,500 saplings per hectare were to be planted,
i.e., a total of 2,01,700 plants. However, according to the
records, only 55,000 saplings were reportedly planted.
Moreover, there is no record of plantations on the 30-hectare
land patch in Mandlay, as mentioned in point VIII above. The
total CA scheme was valued at (136 lakh for 80.68 hectares,
whereas RSSB deposited [116,86,615 as per Annexure 16, page
642 of OA 216/2024, through Punjab National Bank Demand
Draft Nos. R.G.B. 389086 ((19,00,000 dated 04.11.1997) and
R.G.B. 389085 ((17,86,615 dated 04.11.1997) in the name of the
concerned Mandal. However, in the Lokayukta records, the
Forest Department stated that, “As per the records available in
the Mandal office, 55,000 saplings were planted over 50
hectares during 1998-99, at an expenditure of [17,64,457.” This
07,64,457 lakh expenditure does not match the [116.86 lakh
deposited amount, revealing financial discrepancies and
collusion between RSSB and the Forest Department. This
clearly indicates that both parties have been misrepresenting
facts and manipulating records from the very beginning.

Transaction of This [07,64,457 submit in lokayaukta report.

Copy attached, (Annexure 19) 15 o } ‘E |

wP =
A dar
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X.

870

However joint committee admitted Papri and cut sagwan were

sighted during site inspection.

Joint Committee in its report on the page no. 1/822 stated

that the MOEF CC allotted 40.34ha land to RSSB on 06.01.1998.

But the committee didn’t mention how the land was swapped.

Objection regarding exchange of lands.

{8

II.

The piece of shamlat land in Mandalay village, Tehsil Raipurani,
District Panchkula which was rendered to Forest Department by
R.S.S.B (area 80.68 hectares- 1600kanal & 3marla) is
mentioned in annexure- 12 of OA 216/2024. It demonstrates
(on Page number 341 of annexure-12) that D.C(Deputy
Commissioner) ordered that “Right holders want the partition of
the land with mutation out of 4974k-5m, 322k-15m is for
common purposes. | have gone through the section 7 of village
common land regulation act. keeping this in view the land can
be partitioned if the right holders agree to it.”

DC referenced section 7 of village Common Land regulation act
in fact section 7 is power to put panchayat in possession of
shamlat deh & 7(A) is commissioner under this act to exercise.
There is no provision under section 7 of village Common Land
Regulation Act allows DC to order the partition or mutation of
shamlat land on the request of right holders. This act is to put
panchayat in possession of shamlat deh.

Moreover, DC ordered the partition of the land with mutation
out of 4974k-5m 322k-15m is for common purpose and in
annexure 12 on page no. 317 of OA 216/2024 land mention in
inteqal no. 1015 is 1600k-3m and which further is transferred
and registered in name of Forest Department mentioned in
annexure 12 on page no 337 of OA 216/2024 inteqal 1020.

Which is furthermore mentioned in annexure 17 on page no 620

M/\u f\)@nlw’jf\
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IV.

871

of OA 216/2024 where 1600k-3m land mentioned in sale deed
with registry no 549/1

The letter’s to D.C stated villagers right holders of the land
wanted to partition shamlat land for a common purpose which
is mentioned in annexure-12 of OA 216/2024 (on page number
339 to 349 copies of letters are available which were written to
D.C). None of the letters displayed that the huge piece of
shamlat land would be rendered to R.S.S.B, And according to
page no. 348 of annexure-12 of OA 216/2024, the letter
displays that D.C ordered on dated 04.01.1997- “R.S.S.B ke
prarthana patra par Mandlay gaav ki shamlaat deh ke hisabjaat
nikalne ki anumati di jati hai.” It is highly surprising to see how
come the name of such an influential organization entered in
the letter from nowhere.

Annexure 14 of OA 216/2024 Total shamlat land of Mandalay
village, (shamlat deh hasab rasad arazi khevat) area of total
piece of land was around 4974k-5m, as mentioned in inteqaal
number 808. It was vested in panchayat in the year 1992 in
which reference of Supreme Court orders was given “that the
according to village common land regulation act 1961 section 4
the land is vested in panchayat and AIR 1977 supreme court
1003 & PLJ 1977 page no 150 "fé @IferT IR WA 8 & WY
Hard o8 foue Yue ormwht @ae +f forar & o +ff offt @1 =i ddta 6l
Bld1, 98 YHend & W@Ml" And according to tehsildar raipurani
report U $HI% 520 fA® 22/05/2025 & TR, DI TR 808
feA® 26,05/1992 F dgd Iad Y &I YHA <8 § U 38 ool
oI 78 of, e SuRid A SMged Heley SfaTe & Xl feid
23/05/1995 & ded sd@rd Ja% 808 f&did 26/05/1992 &I U
$3d U Sad Yff YA I feHe e SRl Wae sifdd @i T

?-ﬁi}So it is crystal clear that when the state/nature of land

couldn’t be changed whether it is vested in panchayat or not

then how come such a huge of piece of land was transferred to

Page 14
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ownership of R.S8.S.B. It seems to be a big fraud played,
authentic documents are available in annexure-14 page no 394
to 397 of OA 216/2024.

VI. Please go through annexture no 15 of complaint where around
hundereds of acres of shamlat land purchased by lal chand
and prem chand bansal with inteqal no’s
770,771,772,773,774,775,792,793 mention on pg no 404 to
418 which shows private land. In Actual this whole land
according to jamabandhi before year 1980 almost a shamlat
land. Page number 419 to 633 clearly show the jamabandi from

.year 1967 the almost entire land belonged to shamlat before
1980 except some small numbers mentioned in jamabandis in

annexure-15.

16. Joint Committee report on wildlife, according to pg. no. 832
point no. III. As per the forest officials present during the inspection;

the proposed area is not important from wildlife point of view.

Objection on wildlife point:

It is highly objectionable that where at one instance Joint
Committee report describes that the land is protected forest and
adjacent to contagious forest, the land is native forest and
situated in Shivalik hills and situated on the banks of Ghaggar
river. On the other hand forest officials say that the proposed
area is not important from wildlife point of view. How it can be
possible.

I. When RSSB encroached upon the land in 1991, there were
19000 native trees in Bir Ghaggar and they cut down around
19,000 native trees in Bir Ghaggar and according to joint
committee report, RSSB converted the forest into horticultural
farms. To protect these farms, they destroyed the local wildlife
and brutally killed animals in the area.

. i)
T o Ched
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II. Published in Haryana Government Gazette Legislative. As per
Haryana Government’s Forest Department notification the 13t
July, 1973 the land of Bir Ghaggar describes in schedule is a
protected forest, Annexure 1 pages no. 13 to 15 of OA
216/2024. It is very much clear in the notification ‘no person
shall hunt, shoot or fish on the said land without obtaining
permit from DFO or his authorised representatives’. It means
the land is protected forest and occupied by wildlife and animals
of different species. And the part of Joint Committee report that
describes ‘the proposed area is not important from wildlife
point of view’ is a lie. And in order to protect their horticulture
farms R.S.8.B officials brutally had beaten the animals to death
on diverted land, including national bird Peacock and
endangered wild life species including Barasingha, Deer and
Neel Gaay and various other wild life species like Wild Boars etc.
They have almost destroyed the entire wildlife of the respective
area by cutting down forest and making horticulture farms on
entire land. copy attached from said Annexures of OA 216/2024
as (annexure 20) in this objection. T | T

II. Photographs and video proofs of aforesaid killings of animals
attached with annexure 9 of OA 216/2024. The killings of the
animals in the center were in abundance, evidence of few
killings 1 have attached with annexure - 9. Moreover, in
annexure-9, it is clearly evident through R.T.I(Right To
Information) that R.S.S.B center management never reported
about the death of a single animal in the premises. May be
because they were afraid that government authorities will
conduct post mortem of the animal dead bodies and their truth
would be unveiled. Where one side they are preaching public
that taking somebody’s life is a sin at the same time on the
other hand to receive monetary gains by protecting farms and
horticulture they are killing animals ruthlessly. They completely

destroyed the wild life of the respective area by cutting down the

/Q\)J_,Lsuu’ \B )’R@JW%
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whole forest and making horticulture farms on almost entire
diverted land and planted commercial trees and horticulture
trees of citrus fruits and other fruits have been raised in
different garden and patches. The native forest tree species that
were handed over to the respondent no. 2 have been largely
missing which Joint Committee has also verified in its report.

Now, according to Annexure 9 on page no 307/308 of OA
216/2024 RSSB officials admitted that S SHI Y& &R & 3fE

ardft B, 3O g ofig S ey, R, AR sAIfe 38 o § SR §H
SHaR! &1 U IUT BRI &1 When the Ghaggar River itself flows
alongside the satsang ghar premises, why is R.S.8.B. claiming
to provide water for animals—especially when they have fenced
all their horticultural farms to protect them? In, RTI reply,
R.S.S.B. informed the Forest Officer that wildlife such as
peacocks, nilgai, and sambar seen in Bir Ghaggar satsang
centre and that they supply water to them. Therefore, the Joint
Committee’s statement that the proposed area “is not important
from a wildlife point of view” is clearly false. Copy attached from
said Annexures of OA 216/2024 as (Annexure 21) of this
objection. PQ Ve D \ | 33\

Photograph of NH-5 outside the Bir Ghaggar Satsang area
shows a wildlife crossing board, proving the presence of wildlife
in the area. Hence, the Committee’s statement that the

proposed area is “not fit from a wildlife point of view” is

completely false. Copy of photo graph attached. (Annexure 22). ‘?)E

Conclusion on wildlife report: whose version should be
believed? As per the Haryana Government’s notification, the Bir
Ghaggar area is a Protected Forest, where no person is
permitted to hunt or shoot animals, the Dera officials admitted
that “all the land that falls within the Satsang premises” —
which means that apart from the 40.34 hectares of diverted

forest land, the private land of approximately 60 acres which is

,_nyf}wf “M“&
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in continuation with forest land that lies within the Satsang
compound — also has sightings of wild animals such as Nilgai
(blue bull), Sambar deer, and peacocks within the premises, or
should we believe the Ministry of MoEF&CC Regional Inspecting
Officer (DIGF-C) and Forest Department officials, whose earlier
reports have already been proven false after Sh. B.M. Bedi’s
report was filed before the NGT? Despite this, they are now
claiming that the proposed area is not important from a wildlife
point of view, which clearly contradicts the facts. Furthermore,
the photographs of the dead animals, taken on mobile phones,
allegedly do not show date, time, or location details. Therefore, I
request that these phones and photographs be sent to the CFSL
for verification, and I am fully ready to submit the phones for

forensic examination.

Joint committee report on illegal construction & stage-1
principle approval:
According to Page no 824 point no 3. The forest land diverted shall be
utilised only for plantation of trees and no construction will be done
over this land. However it appears that respondent no 2 has cleared
the natural tree species of the forest and also constructed certain
structures and has further proposed to build structures such as Bal
sheds and extentions of already build up Satsang shed resulting in
change of lay out.
It is pertinent to mention that hon’ble NGT was apprised of the fact of
permanent construction of office building etc by regional office
Chandigarh in violation of approval granted by the ministry in its
report submitted to hon’ble NGT on 29.08.24
Subsequently the respondent no 2 applied for ex-post facto approval
for change in layout as per provision of (van Sanrakshan evam
samvardhan) adhyinijram 1980 through online proposal no
FP/HR/REDIV/493246/2024 within the already diverted land (40.34
ha) of the original proposal no - FP/HR/OTHERS/198/192 that was

Mmk &M”%
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granted approval by the government of India in the year 1998. in this
proposal of change in layout vide proposal no
FP/HR/REDIV/493246/2024 government of India, ministry of
environment, Forest and climate change (Forest conservation
division)has granted stage-1(in principle)approval on 21.01.2025 and
imposed penal net present value . in compliance to this approval
RSSB has also deposited the penal NPV amounting Rs 46,81,662/- in
compliance of the conditions of stage-I and proposal is currently
under process with the state government. Once the compliance of
stage-1 of approval granted on 21.01.2025 is submitted, the stage Il
(final) approval is likely to be accorded by the Government of India.
Now during the on-site visit, it was found that besides already
constructed building (as approved in stage-I approval) an iron shed
along with concrete floor has been further extended in recent months
which is clear violation of forest conservation act 1980.

Objections regarding construction & stage I principle approval:

I. As per the third condition of approval, the diverted forest land
was to be used exclusively for plantation purposes, and no
construction was allowed. Despite this, RSSB had illegally
encroached upon the 40.34-hectare area in 1991 and
established the Satsang complex long before obtaining any
formal approval. Therefore, it is highly questionable how the
Ministry of Environment, Forest and Climate Change (Forest
Conservation Division) could later grant Stage-I (in-principle)
approval on 21.01.2025 under proposal no.

FP/HR/REDIV /493246 /2024 in favour of RSSB, when the
land’s use already violated the core condition of the original
sanction.

II. The Forest Department and MOEF & CC (Forest Conservation
Division) continue to favour RSSB and have disregarded the
Hon’ble NGT by withholding accurate reports. The Regional
Office reported illegal constructions by RSSB on 29/08/2024,
but only after my NGT complaint.

/
O ot Sloi R
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The concerned department officials are concealing a major fact
from the Hon’ble NGT. The same case I filed before the NGT is
also pending as Haryana Lokayukta Complaint No. 0008 /2024,
where the Ministry of Environment, Forest and Climate Change
(Forest Conservation Division) specified the Stage-I approval
terms and conditions. As per page 3, point 3, sub-point 3.3 of
that report, all proposed sheds must be constructed using eco-
friendly materials. Copy of Lokayukta document report
attached. (Annexure 23) [ G o ke '{\‘D 73

Sir, as seen on page 14/835 of the Joint Committee report and
in the photographs in Annexure 11 (pages 309-313 of OA
216/2024), the 19 reported constructions are entirely made of
concrete material. Furthermore, the Joint Committee report
failed to mention the boundary wall constructed on the 40.34-
hectare diverted forest land..

SITE INSPECTION REPORT IN PURSUANCE TO THE ORDER
DT. 13.04.2024 OF HON'BLE NGT (PB) NEW DELHI According
to the report, no direct evidence of tree cutting was found, and
the DFO, Panchkula, stated that no records of illegal felling
exist. I strongly object to this, asI personally showed the
committee freshly felled teak (sagwan) trees during inspection
but was prevented from taking photographs by site officials.

My earlier objection regarding the felling of teak (sagwan) trees
during the inspection conducted by the MOEF & CC and Forest
Department has now been validated by the Joint Committee
report, which clearly acknowledges the preaénce of cut sagwan
trees at the site. According to joint committee report on Pg no
836 o Iaa fmfvll & srarar 7 Fufu fesg & €, foraer faazu 3 ueR B |
1)bal satsang shed, 2)extention of already built satsang shed.&
on Pg no 824, 31 point however, it appears that respondent-02
has cleared the natural trees species and has also constructed
certain structures and has further proposed to build structures

such as Bal satsang shed and extention of already built up

,——h, A
S
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satsang shed resulting in the change in the lay out & On Pg 825
second paragraph, now during the on site visit, it was found
that besides already constructed building(as approved in stage -
I approval) an iron shed along with concrete floor has also been
further extended in recent months which is clear violation of
forest conservation act, 1980
a. This is the same diverted land area mentioned in point V,
where during the MOEF&CC and Forest Department’s
site visit, I observed felled teak (Sagwan) trees but was
not permitted to take photographs. The Joint
Committee’s observation regarding the iron shed with a
concrete floor recently constructed by RSSB refers to this
very site, where trees were cut to create the structure.
This clearly shows that even after my complaint to the
NGT and the first inspection report, the illegal felling of
trees continues on the same land. and illegal structures

built continuously.
VII. Conclusion on Illegal Construction: It is clearly established that
RSSB illegally encroached upon the forest land in 1991 and
earlier, and has continued cutting trees and constructing illegal

structures within the protected forest area up to 2025.

18. Joint committee report regarding mining:

According to Pg no 823 and 824 joint committee admitted that On Pg
no 823 from line no 12%™ onwards that it is worth mentioning the land
is situated in Shivalik hills along the bank of Ghaggar river the land
is a part of adjacent contiguous forest with undulating terrain. The
diverted land has been Pulvarised and levelled and further more
developed into gardens. During site inspection it was found that
commercial tree species like teak and horticulture areas of citrus
fruits and other etc have been raised in different Gardens

I. It is evident that extensive mining activity has been carried

out by RSSB within the centre, despite the land being located

Page 21



879

in the Shivalik hills with naturally undulating terrain. The
land has been pulverised, levelled, and converted into
gardens, causing severe ecological disturbance.

I I had submitted video evidence of the mining activities and
personally handed it over to Inspection Officer N.K. Dimri at
the Environment Ministry office in Chandigarh after their
site inspection.13.04.2024 OF HON'BLE NGT order. However,
the officials ignored the evidence and failed to mention it in

their report.

19. Satellite images of various local RSSB centres located in the
Shivalik Hills, which I personally submitted before the Hon’ble NGT on
17.10.2025, clearly show that the RSSB organisation has carried out
massive tree cutting not only in its Bir Ghaggar centre but also in
many other centers. These satellite images provide undeniable
evidence of a continuous cause of action, involving deforestation,
illegal mining, and destruction of wildlife habitats. The images
demonstrate that such environmentally destructive activities by the
RSSB organisation are ongoing and widespread across multiple
locations, reflecting a consistent pattern of violations of forest and
environmental laws. Copy Attached (Annexure 24). '%'C( ”][1) \ ’@Q

20. However Joint committee admitted that diverted land is situated
in Shivalik hills along with banks of Ghaggar river land is part of
adjacent contiguous forest, with undulating terrains, native forest tree
species handed over to respondent no. 2 RSSB are largely missing.
Forest tree species felled and removed, land has been pulverised and
levelled into gardens large scale of felling of original trees and replace
with new horticultural tree species. This clearly shows that RSSB has
completely destroyed the forest on the diverted land, carried out illegal

mining activities, and killed animals to protect its horticultural farms.
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21. As mentioned earlier, the Joint Committee meeting held on 2
July 2025 only discussed Point No. 8 of the Hon’ble NGT’s 7 April
2025 order. However, even the findings under this single point clearly
reveals the large-scale violations committed by Radha Soami Satsang
Beas (RSSB) on the diverted forest land. If anything happens to me or
any member of my family, the following individuals should be held
responsible: Area Secretary Gurdas Bansal, Zonal Secretary
Gurminder Singh, and other RSSB officials, including Rakesh
Singla, Parveen Monga, Balkar Singh, Ravi Mehra, Pardeep
Narang, Sudesh Bidla, Ajay Sikri, Hansraj, Suchha Singh, Mahavir
Sharma, and Sonu Koli(all belong to RSSB), along with any others

whose names may emerge during an impartial investigation.

23, On 17.10.2025, after attending my hearing, | received multiple
threatening phone calls from Lucknow, Uttar Pradesh, from
individuals claiming to be members of the Radha Soami Satsang
Beas (RSSB) Satsang Ghar, Lucknow. They referred to the same.
audio/video matter and stated that their sentiments had been deeply
hurt. The callers used the following mobile numbers: 73513 70357
and 76680 75810. They issued threats and attempted to intimidate

me over the phone.

23. PRAYER : Since the opposite party has already been found
guilty and, I am now facing grave retaliation for exposing their illegal
acts. As a result 3 FIRs have been registered on me. The registration
of false FIRs across multiple states further substantiates an organized
conspiracy. The complaints filed by Radha Soami Satsang Beas (RSSB)
officials with the Panchkula Police, Dehradun Cantt Police, and by their
follower Mr. Sonu with the Rudrapur, Uttarakhand Police, clearly reveal

that the entire matter has been deliberately given a religious, caste, and

communal colour. This has been done to create a false narrative and ignite
public sentiments against me. In each of their complaints, given to police

departments RSSB repeatedly emphasizes that it is a “religious
/ . o a
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organization” and that the “sentiments of its followers have been hurt
badly.” Additionally, an FIR under the SC/ST Act has been lodged
against me, due to which an entire SC/ST community has been
turned against me. Under this pretext, RSSB has created an
online/offline campaign where I am being openly targeted. This shows
the clear intentions of RSSB planned conspiracy to kill me — either
through hired shooters, organized mobs, or fabricated public outrage,
and they can easily wash their hands in name of caste and religion. I
fear for my safety; these people are corrupt and can register more
false cases regarding drugs, terrorism, arms, and many more.
RSSB organization & its officials may hire a victim of suicide and
give my name in a note as a culprit. If any harm comes to me or to
my family, it will be a result of this deliberate plot. My life is in
serious danger. Therefore, I most humbly pray before the Hon’ble
National Green Tribunal and I urgently seek protection for myself and

my family before any incident occurs.

Thanks
Gaurav Sharma

H.no 1022, Sector 12/A
Panchkula, (Haryana).
7009472434 w \%EX
O =) e
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Radha Soami Satsang Beas Ravi Shanker Mehra o) ’ o¥foy
panchkula-! (Saket) Area Secretary, panchkula

Village Bir Ghaggar, Panchkula iHawana}—laﬂu?

M.No.B988455039

E-mail:~rauishanker.aspanchkula@gmail.com

To

The Station House Officer
Police Station, Chandimandir,
Panchkula,

Subject: Complaint against Gaurav Sharma for threatening to cause harm to our senior
sewadar publicly {through social media), spreading misinformation and
falsehood and abusing RSSB Senior Officials thereof malign the image of the

Radha Soami Satsang Beas.

Respected Sir,

| am writing to bring to your kind notice that Shri Gaurav Sharma son of Ashok
Kurnar resident of H No.1022, Sector-12A, Panchkula has been inhahit of abusing and malign
the image of Radha Soami Satsang Beas through its Senior Sewa&ars.

It is submitted that he is inhabit of continuously threatening and using abusive
language against many officials/sewadars of RSSB, Panchkula. Although we through various
means try to make nim understand that we are the religious organization and such type of
behaviour on his part is improper and he should be restrained himself from induiging in
threatening and using of abusive language towards Sewadars of RSSB, Panchkula area but

“when he did not stop and try 1o trespass our satsang ghar to malign our image and
threatened officials/sewadars of panchkula satsang ghar then we lodged FIR No.03 dated
03.01.2022, a case of which is pending in the District Court, panchkula for malign the image
of RSSB and trespassing Our religious place. (Copy of the FIR is enclosed herewith}

Aﬂer’ lodging of the FIR against him, Gaurav Sharma had c:-'r_ganized a press

conference in which he publicly threatened yarious officials of RSSB, Panchiula and also
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Radha Soami Satsang Beas Ravi Shanker Mehra

RS Panchkula-] [Saket) Area Secretary, Panchkula
SB Village Bir Ghaggar, Panchkula (Maryana)-134107

M.No.9388455039

E-mail:-ravishanker.aspanchkula@gmail.com

sought self-suthanasia (STST H) to pressurize the local Committee of the RSSB. Panchkuia

so that we are forced to withdraw our complaint which we had already registered with the
Police Station, Chandimandir. (Copy of the social Media in this regard is also attached
herewith for reference)

Now recently when he saw that his all tactics of threatening and using of
abusive languages are not working then Gaurav Sharma abused one of our senior sewadar
namely Shri Gurminder Singh, Zonal Secretary, Zone-lll and posted abusive language in the
instagram/Facebook and he has been using other various social platforms to abuse many of
our sewadars of RSSB, Panchkula thereby our religious organization being put into
embarrassing position. Furthermore, he has threatened to cause harm tc our Zonal
Secretary Shri Gurminder Singh ji. (Screeshot of the link as well as the clip of the
instagram is attached herewith for ready reference)

In view of the above, | humbly request you to kindly take strict action against
Gauray Sharma son of Ashok Kumar resident of H.No.1022, Sector-12-A, Panchkula and
protect the dignity and harm to the officials of RSSB, Panchkula. Further, he may be
restrained from doing such false propaganda and using of abusive language against our

religious organization.

Thanking Your
:z"wm_wr.....\.:v X
; RaviShanker Mehra o M
: " . Area Secretary ! LAKET)
: Panchkula Radha Soami ~ii.ang Beas

9988455039, 8146618568 Area-Panchku -

M, 88141-15322, 0427313132
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Annexure-2 N.C.R.B (. €1.3m3.41)

LLF.- (Thigd ST %-1)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.8)

YA Faar RuE
(eRT 173 & 9 T @ F T8

. District (fSram): Zgtgs P.S. (A=) e Year (@¥): 2025
FIR No. (7.9.R. #.): 0109 Date and Time of FIR (.. R. & fG=tiw 3k wwa):
16/07/2025 20:23 €2
2. S‘Nﬁ_' Acts (3rferfaaar) Sections (4TRT(T))
(%.9.)
U s o R (@ 3510)
TH), 2023
2 aRd = Efer (w392
TF), 2023
3 AR =g Tfgar (fr oy 3960)
TE), 2023
3. (@ Occurrence of offence (3TIRTEr T TEAT):
Day (f&=1): §UIR Date from (=T @): | Date To (&= a%):
16/07/2025 16/07/2025
Time Period (¥&T 3AM™):  Time From (WHT @): 00:00 Time To (FHT TF):
qel 1 Gl 00:00 st
(b)  Information received at P.S. (ATT gl Il Date (ﬁf‘.ﬂ'ﬁ?) : Time (FAY):
=) E’é’): 16/07/2025 20:08 st
(€)  General Diary Reference (USTe#dT Hedl): Entry No. (Y@ ¥.): Date' and Time
—_ (femri= 3ilt @&7):
16/07/2025 20:08
C

4. Type of Information (q== &1 9&R): fafEd

5. Place of Occurrence (TeaTEyel):

1. (a) Direction and distance from P.S. Beat No. (Tqﬁf T.):
(aram & g v fyem): cfavor - 93, 4 &6 A

(b) Address (TaT): 38/6, TSI IR $eINg, SETeT
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N.C.R.B (T #HLAR.4)

LLF.I (THige ST Bre-1)

(¢) In case, outside the limit of this Police Station, then Name of P.S. (Tfe grem AT &

gEY & A 91T H1 JE);

District (State) (FSeT (T=)):

Complainant / Informant (RIFaasar / ga=nsai):

(@)
(b)
(©
(®
®

(2)

(h)
()

i)

Name (FT#): 3519 A&

Father's Name (F4dms1 s(): 5T Hereh U

Date/Year of Birth (5= faf / af): 1968  (d) Nationality (TSEIET): RS
UID No. (F3TE3T €.):

Passport No. (ITH9TE H.):

Date of Issue (ST FA #T BATH):  Place of Issue (Il Flal FH FUW):

ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (9gdTeT
faraRor (DT FTE  AaETar F1E qEUE, IS F., gl andw, 47 #E))

S. No. ID Type (9691 99 & Y&R) ID Number (Y690 HEAN)
(&.4.)

Occupation (STTHM):
Address (9dT):

S.No. (#.9.) Address Type (IaT T Address (dT)

YER)
1 TIA TaT 28/6, WY IR SEIME, Sellgd, e, daigd,
3caEs, WRd
2 FART T 28/6, YT A SEANTE, Sedles, She, SElaH,
3cdEs, HRd
Phone number (GIHT F.): Mobile (RiaTSe H.):

91-9837003548
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N.C.R.B (TeT.#13m.dT)

10.

11.

LLF.-I (Thiegar Sita wre-1)

Details of known / suspected / unknown accused with full particulars (FTe / €igetr / 3 AALFA
w1 R faaxor e aoi=):

Accused More Than (3rATF 3R v & 31w & ar ") 0

S. No. ; Relative' ent Permanent
(T )
)

L aha e forar &1 @ < AT . 1. 10228
FFH FAR 102289 12

12 T, 9=l ar, g
TGaegha, A ~14,9ree,gRar
FI O, HR A
-14, 9950,
g, 7R
a

Reasons for delay in reporting by the cuﬁp]ainant / informant (RFrIaFAT / ?ﬁ?ﬂﬁ‘l CLIRY e

N F g FUA B HRON):

Particulars of properties of interest (Fafeyd ¥Fafca &1 f@avo):

S. No. Propertty Category Property Type Nature of Description Value(In Rs/-)
(wH.)  (FFaiea (@eqfeq & o) Property (o) (T (7 A)
Ao (@ufea &
THR)

Total value of property (In Rs/-) (WF9fed &T & Fza(® #)):
Inquest Report / U.D. case No., if any (Fcg @Hten Raté / g.ihaaor €., af :13 8

S.No.  UIDB Number (Z.2.9510T ¥.)
(.49.)
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N.C.R.B (. 5. 312.2h)

12.

13.

_ LLF.-I (Thrga S BE-1)
First Information contents (YIH AT TX):

Aol BN e$Y el Rwdr Ay - Jar #, A wr GlieTE Fidaaren e Sged | ARGy,
afeey BdeT & 5 el 28/6 yaer R $29TE Seviee # TAErd ar §, et deligd wer
YT T HedeT A A T TE A R |ftd & ug W AgEd g1 ot ggnr 3
faatier 16.07.2025 T 319=iT S7ECEANH TSN Whell dl G UAT IF 2 3relsh HAR fAardr =y
0 1022 VFeX 12 T Geggell gRITOM FH0s0 7009472434 @t # Tger & SAeTel §, & GaRT
FANY FEAT @ YT Tl Gager U g st afaa AT eey g g A Set R fHard
B39 7029 I A3 A IR Hisel T3 GIOAGT Sord 700 9815700139 & fawea el
e T S § AR AT aEd @ Aied HIT & GAET N gd §ET 9 Sied Jfea #)
IS T T I RS A W URe Y Y ¥ | e gAd §Er F SiEa afEg
# ofF gffer 8 W | ok o garT R T W UK & g U T ¥ S A
I IR § | HEYT ¥ oS Al B Higerd HEd 8 W ¢ 19N AT SRIFd B geegaH
JMSST T AT hitps://www.instagram.com/reel/DLkfgApO6DT/?igsh=dnB2Y WizNmZnaTA3 gl
I HeleT ¥ IRy & T vilvg oAt IRIeT & fvea PR deligd #Y HaeTs SR
T B HA F | sd 397ST 357 Bl vl 35w Bl g7 4 g T amdr  28/6
WISl FAR SEINE Sglledd 3H — 57 a9 JATUR &0 — 3671 4660 2602 Mobile-9837003548

- F C/CuATOa AT & & Ak delk TEET-TT Weiee W A gaNT e 9 g ey
Fr Rl &, Fa e 3 & FIS oY Use T AT FErT A6 AT g | H0 681 Herol
FAR , FHiadrer Hoe , gt , &P 16.07.2025

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at
Item No. 2. i

(@ = FEEE : gfF SWEd SRl d 94T godr @ 5 3Oy F S als # F. 2
# 3eaE URT ® TEd £

(1) Registered the case and took up the investigation (J&R0T & T 74T X 5w & fAw
forar ) /1 or ()

(2)  Directed (Name of 1.O.) (S HTIHHr T a1H): Rank (7€) 3ufadieis/ 37a
Deepak Gairola ETC
No. (&.): to take up the Investigation (F1 ST YA 91 # o & fow @der
f&ar =) or ()

(3)  Refused investigation due to (st & ferm): or ( FROT R fRaT 1)

() Transferred to P.S. (T=TT): District ([SraIT):

on point of jurisdiction (HT SRR & FWOT FEATAN).

F.LR. read over to the complainant / informant, admitted to be correctly recorded and a copy

given to the complainant /informant, free of cost. (ﬁ‘l’ﬁl’ﬂﬂﬁ? ! 'H,?F-l'ﬁh_rﬁ' I TIAHAST T5
T gATS A, T oot g5 AW AR wH wh Ayed RFraswar w1 & =)

4
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N.C.R.B (a1, H1.3m.d)

LLF.-I (Th1ga ST ®TH-1)

R.O.A.C. (3TT.3.THL)

Signature of Officer in charge, Police
Station (ATAT THRT & FEATRT)

Name (ATH): Kailash chandra Bhatt

14, Signature / Thumb

15.

L?Fl::éts;g?plainantf Rl (ol inseian
informant (FreTIasar / No. (/.): na

HEATHd! & FEAIET /398

T HeT)

Date and time of dispatch to the court (3/&Teld # Yvor it Reniw 3R wo9):
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N.C.R.B (T1.¥1.3m.4)

LLF- (Thrgd S WiA-1)

Attachment to item 7 of First Information Report (TIH =T RUIE & 75 7 Teaeas):
Physical features, deformities and other details of the suspect/accused: ( If known / seen )

(@R / 3fPgFa & ol Ravan, Refear sk ser fewon (@i 7 / 3@ )

S.No. Sex Date/ Year Build Height Complexion Identification Mark(s) (T&=TeT
(3‘7.3.'.) (m) Of Birth (aTae) (cms) (FT) }
(s fafdr (¥g L
/ T9) (&.#)
)
1 2 3 4 5 6 7
1 W
A o
Defor_mi.tif:s / " Teeth (E“ilﬁ') Hair (aTe) Eye wﬁg‘-) Habit(s) Dress Habit (s)
Peculiarities (3TEd) (9Ug<ITan)
(Tt /
fafrseamn)

8 9 10 11 12 13
Language/Dial Place of (T ¥UT) Others (3#9)
ect (STTET/ATE)

Burn Mark Leucoderma Mole Scar (GT@) Tattoo (‘]f?.'
(e T T (TPGA( (A 5T =)
ferarme) THT o)
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about
the suspect/accused. :

(T5 &7 Fft gor frr Smue IRy Rismasar / gEAEar wieey / FiRgFT & WA FE
T A7 3UG HUE AR T §)
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Annexure-3 N.C.R.B (. H1.3m.41)

LLF.-I (ThIge Sg BTA-1)

FIRST INFORMAT REPORT
{(Under Section 173 B.N.S.8)

9H Faar RuE
(a1 173 & v o W F d&d)

L District (fSrem): 34w &8 a97 P.S. (UT&T): FFT Year (3%): 2025
FIR No. (7.7.R. ¥.): 0390 Date and Time of FIR (T.8.R. #r f=iw 3R ##77):

02/08/2025 00:46 T

2. S‘NO_‘ Acts (3T8TeTa) Sections (STRI(T))
(.49.)
1 AR 7o d@fgar (@ w3910
w), 2023
2 AR Far A@fger (@ w352
TH), 2023
3. (@  Occurrence of offence (AT H HEAT): .
Day (f&=1): Date from (&= |): Date To (lGaTF a&):
Time Period (AAT 31EM™):  Time From (¥3T ¥): Time To (WAT )
()  Information receiveﬂ at P.S. (YTAT Sgl A«  Date (=) Time (THY):
urd §3): 02/08/2025 00:41 st
(©)  General Diary Reference (Ustairar=r Has): Entry No. (¥fafse €.): Date' and Time
004 (=i 3T w&2):
02/08/2025 00:41
T

4. Type of Information (FT=IT FT IHR): @@

5. Place of Occurrence (SEATEYH):

15

(a) Direction and distance from P.S. Beat No. (Eﬂ'c’! T.):
(grem & & 3 fa=m):

(b) Address (9<T):

(¢) In case, outside the limit of this Police Station, then Name of P.S. (I g dAT &
ET & A UTeT T ATH):

District (State) (FFraT (T53)):

6. Complainant / Informant (ﬁ'ﬁﬂ'ﬂﬁﬁ‘f / IEI?-I'I?IFI'[):
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892

N.C.R.B (T&. #1311 d)

(b)
(©)
(¢)
H

(2)

(h)

@

LLF.A (TR ST BTH-1)
Name (ATH): Hls] leil
Father's Name (Rmr am@): 47 95 & &l
Date/Year of Birth (3= faf¥r / a¥): 1993  (d) Nationality (Wgan): R
UID No. (s 4.):
Passport No. (TENE H.):
Date of Issue I{anr FA AT "AR):  Place of Issue (STHY T FT FAT):

D Detail_s (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (9gdTeT
faavor (U T, AGEET 18 UEOE, JEED ¥, sEi asdw, 49 #518)

8. No. ID Type (9691 99 & ¥HR) 1D Number (Ig9T TEAT)
(F.9.)

Occupation (STTH):
Address (IeT):

S.No. (.%.) Address Type (9T &I Address (TaT)

IFR)
. IR T QR A€ A0 21, TR, IHH e AN, SeavEs,
R
2 TR g QT a1$ A0 21, T@QY, 3UH e R, Feerws,
AR
Phone number (GIHTY H.): Mobile (RT3 4.):

91-9000000000
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N.C.R.B (T 1. 3mT.4)

LLF.-1 (GhIgel A9 Hre-T)

Details of known / suspected / unknown accused with full particulars (A / Hfge¥ / 39 AALFa
& @ favor @ik qobn):

Accused More Than (3rTa 3y v & arfr= & af @) 0

S. No. Name (FTH) Alias (3TATH) Relative's Name Present Perman_ent
(F.5.) (ReAER =1 «11A) Address address (FI1§
@ g
T)
1 I AT - Rrar &1 &1 1. 1022 1. 1022 ¥

HMF FAR ey 1120 aegelr
1120, 9aegel HeFed-5,qdqT,
o &R, R
AFeT-5,9%
el g R
o, AT

Reasons for delay in reporting by the complainant / informant (Rrrrasat /| gaarhar eanT e
3 ¥ o FUA F FRON):

Particulars of properties of interest (Faf=era TFufea &1 faon):

S. No. Propertty Category Property Type Nature of Description Value(In Rs/-)
(®F.) (FFafea (FFufed & waR) Property  (famwon) (7T (% 7))
THhN)

Total value of property (In Rs/-) (FFqfed @7 Hel HA=A(F #A):
Inquest Report / U.D. case No., if any (Feg THIeT ROE / TI.9a07 6., I Fg 8):

S.No.  UIDB Number (2.9 .)
(F.4.)
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N.C.R.B (w=r.9t.3me.dh)

LLF.-I (Thifd Sia GI#-1)

12. " First Information contents (YA [T T2):

13.

ool e fewdl Al TERIET - ¥ar A, YA e Fiaarer TR Apled, Ades §6 YER
g for oreff, sl oAt g7 3nele AR el 1022 F9e3-112 T Joehar, gRImom
FN0A0-709472434 F HS TAT G5 ¥ AT g) NG AT Jord & @i A IR 4

IR Fard GRT=T & Qs Heg ST Ud el dTelta gd gy U AfEAT Fea werer
AW W AYes F 15 ¢, $aY Bl W gE: U9 Haea ¥ AT g Aol 30 9= o gu
aia o ¥ Alased W A $T IR| T UHT GaRT Fer T B g R IRidex g @ A6l
ST §, AT GHS gu FEr B 30 g gfae FEAA S d@ld AT § FE L Bl T
f&am zEe wRET 39 ufed A FeATT Fid & AIH ¥ aR-a) Bl Sl el et
FT o F S § ARA @ T G o @ AY fAY a9 96 HH A § AN r GHAT
& TgT ¢ 3E el gF gAR A F4r e e # grer S gud S g 3R ggd I R
HET aTforat e ool Feleg il W I 3ad cafed @ el ST T T BT gl ol 3 3O
IR & TiRe uAT 3aq ed @ g FEET Fan H & S gidf sD Ry
Tief, el N, Flel GT TA AT Hrell A TR ars 70 21, e 3uAREIR | de - H
HIAQ 343 FUM eFeT FATOI FT § T dgdiy i dAshed AT G@RT S &1 T AOFI0 752
oI q veg & Asq FFoyes A 3ifohd FUAT =0T | A9 ded] AN H FIRE | FIA0 343
UM TFel Hiddiell FGQY Slede FuH g 791 | f&ms 02-08-2025

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at
Item No. 2.

(@ T FEERY : G9fF SRIFT AEER T TaT gudl § 7 AI0T S S alls #3G §. 2
# 30w 9T P ded 8.):

(1) Registered the case and took up the investigation (T&HI0T got 3T 14T AR o & R
forar ). / or (FT)

(2)  Directed (Name of 1.0.) (ST 3rRFH F1 aATA): Rank (T8): 3ufafisfs/ 3R
PRADEEP KOHLI ' Y —
No. (H.): to take up the Investigation (! ST 9= 919 & o & AT ader
e aram) or (AT)

() Refused investigation due to (&= & @) or (B FROT THR THAT AM)

(4)  Transferred to P.S. (IT): District (Fore):

on point of jurisdiction (F1 &AHR F FROT FFATTNT).

F.LR. read over to the complainant / informant, admitted to be correctly recorded and a copy

oiven to the complainant /informant, free of cost. (ﬁmaara"r / 'H\Tl?l'ﬁﬁl‘[‘ I'ﬂﬁ' TR e
T gars A, T gof g A A vw i fgew Rrmmawdr & @ )

R.0.A.C. (3MT.311.0.4Y.)
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N.C.R.B (Tor.Hlamr.dh)

14, Signature/ Thumb
impression
of the complainant /

informant (ﬁmﬁ'ﬂﬁl‘i /

qaAThal & FEAER /39S
&1 faerm)

LLF.-1 (Thigger S WT-I)

Signature of Officer in charge, Police
Station (TAT TR & FEA1&T)

Name (FTH): Manoj Raturi
Rank (92): I (Inspector)

No. (¥.): NA

15. Date and time of dispatch to the court (3TqTeld & oyt i a3k qHI):
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N.C.R.B (. 61.3m2.4Y)

LLF.-I (Thra ST WTA-1)

Attachment to item 7 of First Information Report (FIH H=IT o & 7g 7 gaas):

Physical features, deformities and other details of the suspect/accused: (If known / seen )

@Ry / ffgEa fr ohiRE Rdvan, Rt sk s R (3R e / 2w o)

S.No. Sex g?t;:-f Eear Build E—Ieig;lt Complexion Identification Mark(s) (89T
7 i ir cms r
(@.9.) (fem) S i (FmaE) o (xm i)
| a¥) (H.HT)
)
1 2 3 4 5 6 7
1 &Y 1995
AqF: ool

Deformities / Teeth (?ﬁ?‘f) Hair (97e7) Eye (3;1‘"-@} Habit(s) Dress Habit (s)
Peculiarities (3Ted) (TE=ITaT)
(Faspfarat /
fafRrszan)

8 9 10 11 12 13
Language/Dial Place of (T FUTA) Others (3=9)
ect (FTST/STET)

Burn Mark Leucoderma Mole Scar (471d) Tattoo (&
(e gU F (FREA( () g 1)
ferereT) e Usd))
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about
the suspect/accused.

(g &7 a) g fve S I RisEdsd / goasar Gy / Jffgea & 7 F1%
TF 47 3T WS FAEERT 34T )
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398

Gaurav Sharma -

525/12A, Sector 12A
Panchkula, Haryana — 134112
Mob. No.: 7009472434

Email: gs7100526 @gmail.com
Date: 29/07/2025

To
The Commissioner of Police
Sector-4, Panchkula, Haryana

Subject: Complaint Regarding Threats of False FIRs and Harassment for Allegedly Hurting Religious
Sentiments '

Respected Sir/Madam,

I, Gaurav Sharma, a resident of Sector 12A, Panchkula, respectfully submit this complaint regarding
multiple threatening calls | have received, falsely accusing me of hurting religious sentiments through
an alleged viral Audio/video.

The details of the incidents are as follows:

1. On 03/07/2025, | received two phone calls from mobile numbers 7837018612 and -
7837018624. The callers claimed to be SHOs from the Ludhiana Division, Punjab. They
alleged that a video linked to me was circulating on social media and was hurting the
sentiments of Radha Soami Satsang Beas (RSSB) followers. | categorically state that | have no
connection whatsoever with any such video, and | have never created, shared, or uploaded
any media targeting RSSB or its officials. The accusations appear to be completely false and
seem part of a malicious plot against me. o

2. On 05/07/2025, | received a WhatsApp call from 8054988287, where the caller introduced
himself as ASI Devinder Singh from the Mohali Division. He claimed there was a complaint
against me for allegedly using abusive language and hurt religious sentiments of rssb online.
When | asked for a copy of the complaint, he refused to provide it.

3. Then on Monday, dated 07/07/2025, | received a call from mobile no. 9877032845, Sector
23, Police Station, Chandimandir, Panchkula, Haryana. They said they received a complaint
against me regarding using abusive language against the R.S.S.B. senior sewadar, and it was
an attempt to tarnish the organisation's name. In the complaint, they also said Radha Soami
Satsang Beas is a religious organisation. The local police officials provided a Copy of the
notice and complaint through the mobile no. 8395035066 (Copy of the complaint and
notice attached). | went to the police station and offered my full cooperation. | informed the
police officials that | have no connection with that Instagram account and have not made,
uploaded or circulated any such media. | have given my whole statement regarding the
complaint parivad dasti no 314 dated 07/0/2025. | saw that piece of media; it was uploaded
on Instagram ID bahadarsoorm (copy of the account attached & link of audio/video is
https://www.instagram.com/reel/DLkfgApO6DT/?igsh=MXZwM3R6NnN1Z3doag== ).
Furthermore, | told the police that it wasn’t my account. | submitted my statement at the
Sector 23 police station manually and also on that mobile no 8395035066 from which |

received the complaint. ,
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4. On 28/07/2025, | received another call from a mobile number 07248285727. He said “I'm
from Uttarakhand Rudrapur,” and he also falsely blamed me for a video hurting religious
sentiments. This further indicates that a coordinated attempt is being made to harass me by
fabricating complaints in different states.

I wish to clarify that | have no involvement whatsoever with any such Audio/video or post. | strongly
believe that certain individuals are conspiring to register false criminal cases against me, damage my
reputation, or trying to kill me in the name of religion. : '

| request you to:
e Kindly initiate a proper investigation into this matter.
« Identify and take action against those responsible for these false allegations and threats.

¢ Ensure the immediate removal of any such fake video or social media content to prevent
further harm.

e Provide protection from further harassment and intimidation under the due process of law.

I have full faith in the police and the judiciary and believe in the rule of law. | sincerely hope that
appropriate action will be taken at the earliest. '

Thank you for your attention.

Yours sincerely,
Gaurav Sharma
Mob. No.: 7009472434
Place: Panchkula

Date: 29/07/2025
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Annexure-5

901

@ HARYANA POLICE CITIZEN SERVICES (&Raonm qferd AR Jdr)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

TAH FIar Ruie
1. pistrict (f3elT): PANCHKULA P.S. (U1=N): Year (a¥): 2022
CHANDIMANDIR
FIR No. (% R. ¥.): 0003 Date (f&=71&): 03/01/2022
21:03
2. S-NO; Acts (31fafaaa) Sections (YRT(T))
(s5.9.)
1 IPC 1860 452
2 IPC 1860 506

3. (8 Occurrence of offence (3UTY &Y TE=T):

1 pay (f&=7): Intervening Days Date from (f&etie &): Date To (f&diep dh):
30/12/2021 03/01/2022
Time Period (H&T 3af9): Time From (F3F &): 10:00 TimeTo (FHAF d®): 17:00
hrs hrs
(b)  Information received at P.S. (UTT AT Date (fe=Teh): Time (AHY):
I UTE ES): 03/01/2022 20:50 hrs
(c) General Diary Reference Entry No. (Waf® €.): Time (§HI):
(ITeTaT He): 017 03/01/2022
21:03 hrs

4. Type of Information (FIT I YhR): Written

System IP (3TU):38.183.10.144 20/10/2025 12:35:40
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HARYANA POLICE CITIZEN SERVICES (&Raonm qferd AR Jdr)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

TAH FIar Ruie

5. Place of Occurrence
(TR ):

1

(a) Direction and distance from P.S. (UT & gdr 3R f&m): NORTH, 7Km(s) Beat No. (i€ &.): dic
d. 3 figaTR

(b) Address (4dT): RADHA SOAMI SATSANG,GHAR ,SAKET

(c) In case, outside the limit of this Police Station, then Name of P.S. (afe A= AT & T % ar grEr
BT dTH):

District (State) (fSrell (I=3)):

6. Complainant / Informant (RYerRIa®ar /
HIATRT):
(@  Name (I97): balkar singh
(0)  Father'sHusband's Name (Rar/ufd @r ama):
(© DatelYear of Birth (= QfY / ad): (d) Nationality (ITEXICT): INDIA
1977
(®  UID No. (F3TES F.):
(f) Passport No. (JrEgIE H.):
Date of I ssue (ST &% Hr fAfA):  Place of Issue (SN R HT TA):
(@)  Occupation (cTaET):
(h) Address
(TdT):
System IP (3Sd1):38.183.10.144 20/10/2025 12:35:40 2/6
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{z5y  HARYANA POLICE CITIZEN SERVICES (gRmom gfery AmIRe Jan)
FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
TAH FIar Ruie
SNo. Address Type (UdT &I Address (TdT)
(;F.Q:r.) W)
1 Present Address secretary, panchkula -1, sasketPANCHKULA,
HARYANA, INDIA
2 Permanent Address secretary, panchkula -1, sasketPANCHKULA,
HARYANA, INDIA
() Phone number (gAY ¥.): M obile (HTSel F.):
7.

Details of known / suspected / unknown accused with full particulars (J1d 7/ €fgay / <9
HAgH P ¥ Rravor s qofe):

S. No. Name (FTH) Alias (3U=ToT) Relative's Name (RAGR & A1)
(s.9.)

1 IRG AAT Father's Name: 31201eh AR
2 3TAT AT Father's Name: &g &r8 Q&AT

8. Reasonsfor delay in reporting by the complainant / infor mant (RIPraaedar / 'ﬁE!H‘ITcI‘r Ry
RAE g/ & g1 W F HRO7):

9. Particularsof properties of interest (Hafedd FoafRy &
fareon):

S.No. property Type (F#afy & Sub Type (30 UR) Value(in Rs-) (e (T
CLA: 1 J— #))

10. Total value of property stolen (In R/-) (TR gé HFART T Dol HeA(T #)):
11 Inquest Report / U.D. case No,, if any (g @iten RAi€ / gA.yawor €., afg F 2):

System IP (3M$UY):38.183.10.144 20/10/2025 12:35:40 3/6
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@ HARYANA POLICE CITIZEN SERVICES (&Raonm qferd AR Jdr)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

TAH FIar Ruie

S.No. yIDB Number (Z&.5eoT H.)
(s5.9.)

12, First Information contents (T3 AT dH):

HA S, ST@Ed G&AT 70 360 AT 30.12.2021 & AR 39 YR & & foh RADHA
SOAMI SATSANG BEAS,PANCHKULA-1(SAKET) M.N0 9814115323, 9910044455 To, the station
house officer police station chandimandir sub- complaint against gaurav Sharma and Amit SharmaR/sir
With due to respect ,it is submitted that sh. gaurav Sharma and Amit Sharma, who are resident of
panchkula, are oneway or the other creating nuisance and indiscipline in the radha soami satsang ghar,
saket (pkl-1) and forcibly entered into the satsang ghar premises without any reason for the last many
days. today also when they were stopped to enter into the gate ,they shouted upon the sewadars, who
are deputed on sewa, and threatened them as well as the functionaries of the satsang ghar. they forcibly
entered into the satsang ghar by climbing the boundary wall. their behaviour are very rude and they all
thetime threatened the administrative committee of the satsang ghar that they will see all outside the
satsang ghar. we humbly prayer that a suitable action be taken against them so that the atmosphere of
the satsang ghar will not be disturbed. Thanking you yours faithfully sd/- balkar, balkar singh secretary,

panchkula -1 (saket) area Chandigarh 37T UTeT:- GIWET 3D ATAT A UIT 8 W 3@
3IH & AR 8 TEET JF SR GRT 452,506 IPCH BT TR A W HHGAT A0 03
f&eeh 03.01.2022 URT 452,506 HIOGOHO UTAT FesIATE ot MSEeY fhAT STHT Ahet
T gfo 17 3rel eX@Rd 3T %I g # Ho30fA0 A ge fr dediel 3 1l
TS | 9YH 1 RUE 6 ufdai IR aF i1 31 AHadrer Hr dar & A 5T
W & | BT IR Yoy HBEY Pl TSTRAT Wi Frad ferar aar | Rers & gid fafer

HJAR & TS |

13. Action taken: Sincethe above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(P TR FRGRY : YfF SWE SAFHRT A UaT Toldl & o UM el Al qdeht
A H. 2 # Jeol@ URT & dd &.):

(1) Registered th d took up theinvestigati I ST &
egister e case and took up the investigation (qzlgaﬂkﬁaﬁ;%sst. 1 T S
fow form am@m):  or () Sub-Inspector)

(2)

System IP (3TU):38.183.10.144 20/10/2025 12:35:40 4/6
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HARYANA POLICE CITIZEN SERVICES (&Raonm qferd AR Jdr)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

TAH FIar Ruie

Directed (Name of 1.0.) (ST 31fA®IE &1 197):

Pardeep kumar

No. (H.): 827pkl  totakeup thelnvestigation (& S 370 UH & o &
forw fader @ arm) or (M)

Directed (Mobile No. of 1.0.) (3Tfgr 3R &1 Alasd HaR):

(3)  Refused invegtigation dueto (ST & fw): or (& PRUT SHR fhar
District (f3relr):
an)
(4 TransferredtoP.S. (UTT):
on point of jurisdiction (! &=TAPR &
HROT FEATARA).
F.I.R. read over to the complainant / informant, admitted to be correctly recor ded
and a copy given to the complainant /informant, free of cost. (R¥eprRIGHaT /
IAThT B WAfHAr U P GAR TR, T & §8 AT AR T Py fAen
RIraaesar ot & =)
R.O.A.C. (3IR.3N.T.4.)
14. Signature/ Thumb Signatur e of Officer in charge, Police
impression Station (UTAT AR & EEATEN)
of the complainant /
informant (fAIPTAdRAT / Name (sITd): ARVIND KUMAR
IR & TR /39S Rank (4g): | (Inspector)
&1 fAAT) :
No. (|.): PINSP
15, pate and time of dispatch to the court (31&Terd 3 UwoT &7 Al
IR FHY):
System IP (3T$UT):38.183.10.144 20/10/2025 12:35:40 5/6
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‘ié—_%;ﬁ HARYANA POLICE CITIZEN SERVICES (&Raonm qferd AR Jdr)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

TAH FIar Ruie

Error: Subreport could not be shown.

System IP (3T$t):38.183.10.144 20/10/2025 12:35:40 6/6
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Scheme fOr cOmpensatvry afforestation in case of Diversion of
40.34 Hac. FOrest land to Padha Sowami Satsang (Beas) in Blr-
Ghaghar protected Forest vide G.0.1.M.E. Forests letter NO.
8=79/92 dated 13.2.97.

le

2.

A

4.

P

Total Forest area to® be transfer w 40,34 ha.
to &m the Satsang.
Area proposed to be transfer ' = B0.68 Ha.
to Mm the Forest Deptt. in Village Mandlai.
Cost Of compensatory afforestation of 80.68 Ha.
‘@ 35025/~ for 2500 plants Per| = = 28,25,817.00

20% cost Of maintenance for compensatory -
afforestation for the Ist year. = 5;65,163.00

10% cost of malntenance for compensatory

afforestation for the 2nd year. = 2,82,582.00
36,73,562.00

- Qr say 36;13;&001“0

ATy

sional Forest Officer, ‘LL
cni=Pinjore Forest Divn,

Pipnjore.
Fe
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‘forest produce have beon la

[Published in the Haryana Gove

rnment Gazette, Legislative
Supplemient, dated the 4th Decsmbar, 8973]

PART 111
IIARYANA GIHVIRNMTINT
.| FOREST DEPARTMENT

Notifieation

The 30th November, 1973

No. 5.0.-233/C.A.16/27/8.32'7,—Whereas by Haryana Government
Totification No. $.0.-162/C A. 6'27/8-29173, dated the 13th July, 1973,
certain waste lands mentioned in the Schedule append
declared to be protect

ed forest under section 29 of the Indian Forest Act,
1927, '

Now, therefore, in exercise of the powers confeired by section 32 of Ihé_
Indian: Forest Act, 1927, *he Governor of Haryana hereby makss the follow-
ing rules applicable to all lands specified under the aforesaid notification’—

RULES

. 1. No petsons shall cut, fell, saw, Lonvet, or remove any tree gnd
tmber for any purpase whatsosver, or collect, rema

y ve any Forest produce
without the previous permission in wriling of Divisional Forest Off" icer, for
the time being

! n charge of the Forest Division in which such lands are
ituated, . . '

2. No potson shall'hcrd. Fasture. 8 #ze or retuin any cattle on the land:
However, the concerned Divisional Forest Officer, may permit grazing by =.
limited number of cattle..

3. No person shalllse"i fire to grass, tiecs or timber or kindle
such lands. '

¢d thereto, have haen.

-

A fice in
fwt

4, No

person shall cut- and 1emove
from the Divisi

grass without obtining a permit
ivisional Forest Offi

cer or his authorised representatives.

"

5. No person shall huni, shoot or tish on- the said lands withaut
nhla_.jmng 4 permit from the Divisional ‘Forest Officer.

6. ']:he'Fom't Officer may examine any timber  or Frest Produca
passing out of such forest at

any time to easure: that the timber and the
wiully obtained.: !

V.P. JOHAR,
Secretary to_Government, Haryana,
orest Department.
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Crline Proposal No:
FPHIUREDIV/493246/2024

Ta.

Subject:

SiriMadam,

= /3 -
Government of India

Ministry of Environment, Forest ang Climate
Change

(Forest Conservatlon Diviston)

Dateds 1001028

The Additional Chiel Seorctary (Foresix)
Deparunent of Environmenl, Forest und W|Idl|fc
Government of Hwnm Oy k e iy Akl o <

e i (o + e ¥ e int
Haryana o i1 j : bt

o 8 . i
I'roposal for seeking prior approval of the Central Guvcrﬁraml under section 2 (1) (i) of the Van
{Sanrakshan Evam Samvardhan) Adhiniyam, 1980 in Vo Radha Sonmi Satsang Beas, Punjah Tor
land use change in already diverted forest land ie. 40.34 ha for selting up of Satsang Centre fur
Radha Soami Satseog Deas in 2.0234 ha in Village- Bir Ghaggar, District- Panchkula in the State
of Haryana (Online Prcpunll Nn FPJ!IR!R[‘.DWM?JHGDDM] regnrdlng
oy Yy 5- l
: i

"4."" (iR

I 2m directed 1o refer to Government of H.'uya.nu Onhn: pn:-poul no. FP/JHR/MEDIV/493246/2014 on
the sbove mentioned subject, secking prior approval of Central Governunent under Section 2 {1y () of
the Vaa (Sansakshan Cvan Sumverdhan) Adhiniyam, 1980 and to say that the said proposal has been

examined by the Advisory Commiitee (AC) constituted I:y the Cr.nlml Govcmmcnl under Section- 3 of
the aforesald Acl.

2. Afier careful cans:d:ralmu c:f the pmpusuj of 1he Go-.:m qz\ f. Anryana’and on the basis of the

recommendations of Ihe Advisory Committee (AC), the! Gen‘l; ‘:‘E?cxpmmcm hereby agrees 1o accord
Stage-1 / In-principle approval under Scction 2 (1), {1;]“"51' 'i't]c,\ E‘?'\'[Siih:akshan Evam Samvardhan)

Adhiniyam, 1980 in fayour:of Radba Soami-Satsang Béast 'Piinjnh or larid use change in already

diverted forest land i.e. 40.34 ha for selting up of Satsang Ccntrc for Radha Soarm Satsang Beas in

20234 ba in "'*”38‘5 Bir.Gliaggar, Disirict- Panchkula jn tthta'Lt f Haryana subject 1o the following
conditions; (e

1. General Conditions

FRHRIREDIV/4 9324612074

Conditlons .
—_ J

Legal sta i
B4 $1aus of the diverted forest land shall remain unchanged

The user a
l:nd fD[ W

Eency shaly
hich landaus:r:;:fcr e fands towards the cost of Net Present Value (NPY) of the forest
8¢ is sought under this proposal from the User Agency as per the orders

Page 1 0!4
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-1y -

—_—

Condlilne

ol the Hon'ble Supreme Court of 1y
o i in dntcd 28.03.2004
Petil : 02 ; e , 24.04.2008 and 09.0% 9004
ctition (Civil) No. 202/1995 and the guideliaes fssucd by this Minlsiry vld'::”lftn rlj:t'!f::lzl“”; I]l.lfz:ﬁ:[!“
. 537200157

FC dated 06.01,2022 read with 22.03
! 03,2 i
e 022 through onlina portal of CAMIA accaut uf the Sate

r?t 111;? tim_cIoF paywicut of the Net Present Valuo (NPV) nithe then prevalling role, the User Aenc
shall Guwmish an undertaking o pay the wddf : il

: tlonal mmount of NPV i ini
decision of the Hon'hle Supienie Court ol tndin e termined, s per e

he AT ] A M
The F:““"'l':“‘“"“"') levies 1o be realized fom the User Agency under the praject shall be
Lr:!nsi.cl.‘wd ch‘."?—“'_:d--u"?“_E"l e-challan, inte the .ur.:c_aiunt of Matunsl Authurity, CAMPA
peraining to the Stale concemed Uirbunh e-p vr L iy
conceryied Yirdugh e-portal (hl!pg\.ﬂf{pgﬂﬁ%ﬁ?@).

The Sure Government shall complete settlement of nghts, in term- of the Schedulcd Tribes and
Tiadimonal Forest Dwellers (Recogniion of Forest Rights) Acty 2006, il any, on the forest fand
b diverted us per Ill_c sub=rule (7) of Rule t1 of the Von (Sanmkshan Evam Samvardhan) Rules.

2025, s v " L
U= oA P o= : L
. £ v w D S

T L Wi ' Ao BN TR ey
The complete complidnee report shall be uploaded on¢-portsl (htips #/parivesh.nie.jnf).
: % v, STFIARCTN o oA

The KML files ol diverted 40.34°h3 and 2.&2‘]4 ha area and the A areas shall be uploaded on the ¢-
Green watch portal with all requisite details prior to Stage T approvsl.

The User Agency shall obtain- the Environmen “Clearance 3s per tic provisions of the

Environmental (Protection) Acl, 1988, required | SIS
Fiape . [ R el Iy

F,
-

1.9

5 rn iy N ) e
No labour camp shall be cstablished on the forest Iand'gnd?no work shall be allowed after sunset.

The User Agency shull provide fuels preferably altemate fuels to the labourers and the stalF working

al the site so as (o aveid any damage and pressure on the nearby forest:areas

ool s P = ity Gl : ;

No addilional. or; new jfﬂlf]f.-\\‘}"- b:;c,ausﬂqcﬂg‘ﬁlxmdm_ma-Fur transportation of
g LR AR il o AT

on of-the project R R -
LR

construction materialé for executi

112

%

The period of divcrsio'r_:'tndq&r_' this app_ro_xgl,-;shq[l";bc‘?f;‘g'-l_qnh;ml‘s with the period of leose 1o be
granted in favour of the user agéncy,or {he project life; wisheyers less.

P S Are S

113

l'f-'“n""_i;\-‘.-_‘.-‘*' -
m&'ﬁl?lhc priof approval of the Cenual
el

The layout plan of the 'ﬁ}ui:lb'iﬁll'
Governmenl TR ’\1 Y

The forest land shall not be used for any purpose other than that specified in the proposal

118

:h:n:or:: land proposed 1o be diverted shall under no circumstances be nnsferred 1o Ay other
gency, depariment or person witlout prior approval of the Central Govemment

.16

No dama ;
ge to the flora, fauna or the environment of the adjcining area shall be caused; Adequile

measures o ensure no dama iol
caioll B¢ 10 the wdjoining arcas should be taken by the User Agency at the

—

AEDIVI433246/2024
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e e
b S N )
| i Comtlthoga I
| 117 The eoneemed Divishonnd Fovest Oeer, will monior s Ink
‘ ensure that there £ ve addverso lmpnet on 1) o lovossnry mltlyatlve mcns
10 Qrenta [ tha mie MAliEES o
it
SE— tounding nron,
The .U‘srr..-\gr;u\:;.i;s'nrfilﬁwhmil the annunl soll «complinneo repart n reapect of e nhive statcil
AN conditions t the Stte: Goverwment, coneerned Reglonul Offico and 1o this Ministey b, o
Ml every year regalnely. iRl by (e el il

Awy other condition that the Minlatry of Hnvlronment, forosts & Climata Cliange mny atipular:
119 from time ta time I Mo Intorost nl* eonservitlon, protootlon and dovolopment of foreats & wilillifz
<hall be camied with by the SJLlllu'{'Jlti'f.f_m1i||1d|il luptl umgr nyonuy,

MR ) l._-'.lll\ il iR o .J:l W

[ AL

Acta, Rules, Regulntions, Guidelines, Ifan"hlz

The user agency shall comply all the provislons of nll
for the time heiny in furce, b

1.20 Court Onder (s) and NGT Qnler (s} pertuining to this project, If any,
applicable 10 the projeet; wnd

Violation of any of these conditions will umount; toy; violution of Vun (Sunrokshin Cviin
Sanvardhan) Adhiniyam, 1980 ond iu::tiu_n wauld be taken as prescribed in para 1.16 of Chuptur I uf
: ed upder Van: (Snnrakshan Evam Samvardiian)

1.2l the consolidated g,'uidc[incs"r!tﬁd clnFifications issticd vy
Adhiniyam, 1980 and Van (Sunrakshan Evom Samvardlian) Rules, 2023 as issued by this Minisiry's

letier No. 5-2/2017-1°C daled 29,.12.2023

3. Srandard conditions -
: )

3. Spucific Conditions
= ——
| S.No ’ ; Condll.liuns
31 The User Agency shall pay |h€hrwn{i} times penal NRY for the cx;_;ﬁt,c‘ifﬁnlurion (0.8936 Ha) plus
) 12 percent simple,interest from the date of raising of such demand till the depositis made.
The Uscr Agency shull puy NPV on 2.0234 Hu diveried Ft;fcsllnnd. which is proposed, tur Jand use
3.2 Py & :
change. MR S e Y At
: T T Tt
1 13 All the propoked sl ¢ds shauld bé onetridied frpn S abrendly fbterials. 4-’
| K Mg ATy b M A i
L 34 No further lsnd use chonge shull be Pfidwéd_lnflhc'}il\i‘r’chdy diverted larest fand.
\' e ZT:;.FJ%IT“! accarded in the instont proposal shall be subject (o the order of i Hlon'ble Nativial
ribunal in 0.A.216/2024 und other orders by Hon'ble Courts/Tribuual it this regant

) rﬁ. f|.||:: receipt of compliunce report an fullilim
7 linal approval under section 2 i
forest land da

¢ ¢ Y iy o i
nt of'the conditions mentioned ubove, the proposal shall be considered

| 3 ;
shall nat be affected 1]l ﬁnulja;pr:wzl;: E::I:mlﬁh“'; Evin Samvardlun) Adhiniyam, 1980, Transfer of
ed Ly the Central Government in this re
gard.

o D o il ekt s ik T8 N Wl S 2 =2

L]

FPIHRIREDIVI49324B/2024
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Cam A

o The principal Chicl Conservaltor of Forests (1ulF), Govem

y o IThe pOGE (Central), Regional Office, Chandigarh OfMoE[:;:E:;;u:,mynM' 1aryana.

g The APCCF-cum-Noda] Officer (FCA), Goverment of Haryara, Ha 'W& ry acllon,
Noniterng Cell, FC Division, MoEF& CC, New Dellii, y Flaryan

T Rl | '\!.'fl'-L“_\'

Your's fallbfully
3 (S. Suntlar)
Assistant Inspestor General of Forests

| Signature Not verified

| Slgned by 55 dar
?.sl,gsilflﬂr;u Ilﬁspeclnr Ge, ral/Scientish MEF

Dale: 2110172025 ‘J

FPHR/REDIV/483246/2024 page 4 0/ 4
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Legend
§ Feawre
¥ Radha Soami Satsang Bess, Banwala

03/2014

Vviite & description for your map.

g Bea

Legend
® Feaure |
¥ Radha Soami Satsang Beas, Barwala

12/2012

WVrite @ cescrption fior vour map
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Legend
% Racha Soami Satsang Beas, Kalka
? Radhs Soami Satsang Bess, Kalks

| 1112013

Write 2 description for your map

Google Earth

i i e Fechnologieg

Legend

¥ Radha Suami Satsang Beas; Kalka
9 Radha Scami Satsang Beas, Kalks

112019

Wirite @ description for your map. r‘h -

Google Earth
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10/2013 Legend
\Write a descrigtion for yaur mep Q Radha Soami Sstsang Beas, Kansal
% Radhs Scami Sstsanp Bess, Kansal

Google Earth

-
i o

Legend
9 Radhs Scami Satsang Beas, Hansal
¥ Fadhs Soami Satsang Beas, Hansal

02/2020

\\irite 2 description for yolr map.
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Legend
¥ Administratve Cffice

5 - 9 Radhs Soami Satsang Seas, Chandigarn
, 08/2018

Write & descrption foryour map.

Google Eérth

e O 2 4

Legend
¥ - Administrative Office
9 Radha Soami Satsang Beas, Chandigarh

03/2019

Wiite a descoption for vour map




950

before Legend
Wirite a description for your map. 9 Radha Scem Satsang Beas. Rattewali

¥ Radha Soam Satsang Beas, Rattevali

Google Earth

1yt £ A G RLE Fn g

after Legend
Wiite & descnption for your mag, Q Fadna Sosmi Satsang Beas, Ratievall

¥ Radha Soami Satsang Beas, Rattewali

Google Earth
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951

before

Write a description for your map

Google Earth

Wite a descripbion for your map.  §

Google Earth

Ll e Pt TS




952

before ; " egend
Writs & description for-your map f : ; : Feature 1
Flex Cym
¥ Racha Scami Satsang Beas, Maloya

leEarth

Legend
Q Festurs 1
¥ Radha Soami Ssteang Beas, Malova
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after Legend
\Write & description for your map. ¥ Radha Soami Satsanp Beas, Marranwala
¥ Radhe Soemi Satsang Bess, Marranws's

—

| 58 [ i
Goagle Earth 4 ' i ¥ ' 4
- 1 b ' 100'm

[

before Legend
Whrite & desenption fior your map. % Radhe Soami Satsang Beas. Marranyvala
@ Radra Soarm: Satsang Eeas, Marranwala

Google Earth
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before b ol Legend

\Write & description for Yolr mep. - 8 % Radha Soami Satsang Beas. Paloha

Google:Earth

after Legend
Write & deserintion for your map. ¥ Radha Soami Satsarig Beas, Papicha
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before Legend

Write a descriotion for your map. @ Festue 1
% Radna Soami Satsang Beas, Ralpur Rani

Google Earth

after Legend

Wit a description for your map, 9 Featue1
¥ Radna Soami Satsang Beas, Raipur Rani

* \,
-
pur BEam Radna

L




956

before Legend

\Write & descrigtion for your map § Racha Scami Satsang Eeas, Ramgarh

Google Earth

after Legend
Write & description for your map. N @ Radha Soam) Satsang Eeas, Ramgarh

Google Earth
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saket baag after . -

Write @ gescription for yolur map.

Google Earth

21 M

saket baag before

Wvrite & desEription for yolr map.
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958

before Legend
\Write a description for vaur map, @ Radna Soam Satsang Beas, Taprivo
¥ Radna Soam Satsang Beas, Tapriyo

Tapriyo

after Legend
Vvrite a description for your map 9 Radhs Soarmi Satsang Beas, Tapriyo
¥ Radha Soami Satsang Eeas, Taprivo

. Tapriyo

Google Earth
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before Legend
Write a deseription for your mizp. ¥ Radha Soami Satsang Beas. Kalka

Google Earth

Legend
\Write & description foryour map ¥ Radha Scami Satsang Beas, Kaika

Google Earth

o A
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In the Court of The National Green Tribunal, Principal Bench,
New Delhi
Gauav Sharma V/s Radha Somi Satsang Beas & others.
In the matter of
Original Application
(OA) No. 216 of 2024
AFFIDAVIT

[, Gaurav Sharma S/o Sh. Ashok Kumar Sharma R/o House No. 1022,
Sector-12A, Panchkula (Haryana)-134112, do hereby solemnly affirm and

declare as under:-

1. That I am resident of the above mentioned address.

2. That I have filed the objections in regard of the NGT Joint
Committee report dated 28t August 2025.

3. That the contents of the objections are true and correct to the best
of my knowledge

4. That I shall be fully responsible if the order is found wrong/fake.

C}’}&;}:\PO NENT

Verified

Verified that the contents of this affidavit are true and correct to the best

of my knowledge and nothing has been concealed therein.

Place ; Panchkula

Q;MM WSTS

Dated : 06-11-2025 — DEPONENT

16
06 NOV 20 4 jpor 9001 GCol 3327
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